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No. 05-HLA of 2021/10/4599.— The Haryana Development and Regulation of Urban
Areas (Amendment) Bill, 2021, is hereby published for general information under proviso to
Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legidative
Assembly —

Bill No. 5S-HLA of 2021

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT) BILL, 2021

A
BILL
further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.

Be it enacted by the Legidature of the State of Haryana in the Seventy-second Y ear of the
Republic of Indiaas follows :—

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2021.

2. For the existing fourth proviso to sub-section (1) of section 3 of the Haryana Devel opment
and Regulation of Urban Areas Act, 1975, the following proviso shall be substituted, namely:—

“Provided further that in case of migration of licence, the colonizer shall pay the
outstanding renewal fee with interest accrued upto the date of payment. However, the
licence fee, state infrastructure development charges, conversion charges and external
development charges, including interest paid thereon, for the area under migration may
be adjusted firstly in the license being granted upon migration and balance in any other
licence of the same developer/colonizer. Further, if any balance remains, even after
adjustment (s), then the same shall stand forfeited:”.

(455)
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STATEMENT OF OBJECTS AND REASONS

Section-3 of the Haryana Development and Regulation of Urban Areas Acts, 1975 and Rule 17A(2) &
17A (3) of the Haryana Development and Regulation of Urban Areas Rules, 1976 provide for migration of existing
license to another category. However, the prevailing provisions for migration of license do not seem to be equitable.

As per the existing provision in the Act of 1975, a licensee who either deposits the entire EDC/IDC dues as
per schedule or makes a substantial payment of EDC/IDC before migrating to a different category of license where
the rates of EDC/IDC are low, is at disadvantage since the entire excess payment made against EDC/IDC in the
exigting license is forfeited. On the other hand, a licensee who is a major defaulter in terms of EDC/IDC does not get
penalized for such default and gets away by either getting its entire EDC/IDC payments adjusted or by making any
such payment for the new license, as required. This process does not seem to be equitable. Therefore, section 3 of Act
of 1975 is proposed to be amended to make the process equitable.

Hence the Bill.
MANOHAR LAL,
Chief Minister, Haryana,
Chandigarh.
Chandigarh: R. K. NANDAL,

The 4th March, 2021. Secretary.
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